IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

m.A, 587/93
in
0.A., 778/92.

mr. P. Yserabhadraiah
Va

1. General Manager,
SC Rly, Rail flilayam,
Seconderabad.

2. Financial Adviser and
Chief Accounts Officer,
SC Rly, Rail Nilayam,
Secundarabad.

3. Sr. Divisional Personnel
Officer, 5C Rly,
Vi jayawada Division,
Vi jayawada,

tcounssl for the Applicant

Dt. of Decisien. : 29.,7.94.

i
«s Applicant,

.e Rashondants.

: Mr. M.Lakshmana Murthy

Counsel for the Respondants : Mr. D, Gopal Raoékﬁddl.CGSC.
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THE HON®BLE SHRI JUSTICE V.NEELADRI. RAD
THE HON'BLE SHRI R, RANGARAJAN
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Copy tos-

1. General Manager, South Ceﬁtral Railways, Rail Nilayam,
Secunderabad, .

2. Financial Adviser and Chief Accounts Officer,Soath Central
Raiiways,, Rail Nilayam, Secunderabad,

3. Senior Divisional Personnel Officer, South Central Railwyas,
Vijayawada Division] Vijayawada,

. 4. One copy to Mr, M, Lakshmana Marthy, advocate, ADITYA,West
Malkajgiri, Hanamnpdt, Hyderabad-47(A.2,),

5. One copy to Mr.D,Gogal Rao,addl,dGSC,CAT,Hyderabad.,

6. One copy to Library.
'7. One spare. '
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MA.587/93 in DA.778/92 |

b

AY

ORDER | }

( As per Hon, Mr. Justice V. Neeladri Rau% Vice Chairman )

t

|
Heard Sri M, Lakshmaha'Murthy, 1earna@¢ounsel for the

-

?pplécant'and §ri D. Gopgljﬂao, learned cpgnsel for the
respondents, . - {,

2., The applicant in 0A.778/92 preferred P§.781/92 praying
for a direction to the respondentslto imﬁlement the order
of this Tribunal passed in MA.435/92 in TA.6/88 and to
fix his final pension by taking into consideration his
seniority as per the seniority list and éu pay arrears of
pension as directed in 0A.778/92, 1In ui;u of the relief
claimed in DA.781/93, the séme was treatéd as MA praying
.for implementation of the Judgement in‘nh.778/92 and eccard-
ingly it was registered as ﬁn.587/93 in DA.778/92 as per T
order dated 23-7-1993, | | :
3. The learned Standing Counsel for the' respondents pro-
duced the pay shests Prom November 1981 fto May 1982 and
also the pay register for June 1982, 0n perusal of the : %
same, it cén be stated that pension of the applicant was
prbperly fixed., é

4.‘ The applicant also prayed for stepping up on the basis
of the pay of his immediate junior. BuF such a stale
tlaim which was made after a decade can?ot be considered.
Further, the main relief claimed is only for implementatiion
cf the judgements in MA,435/92 in TA.G/LB and DA.778/92,
Hence, the claim in regard to stepping Lp cannct be cone
sidered. !

I_ .
5. In the result, the MA is dismissed. Naznsts.\\

. | f '
(R. Rangarajan) (V. Neeladri Rao) T
Member (Admn) Vice Chairman f
‘ Dated : July 29, 94 o !
- Dictated in Open Court | /A
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Dy.Registrar(Juil.)

{ vé}r«/ | :



L e e

pvm

TYPELD BY CEECK

COMFARLD L 3Y AFFROVLED BY

IN THL CEITRAL ADMINIS TRATIVE TRIBUNAL
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(T.A.Nc. {(W.P.NO )

Admitted and Interlm directions
Issued

Disposed of with directions.
Di smissed

Dismissed as Wiﬁhdrawh'

I smisse for Default.






